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S Applicant,
shri P,A.Prabhakaran
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. Advocate for
Applicant,
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Th@ Flaa officer, Naval Dockyard
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Respondent (s )
and two others..
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Advocate for
Respondent (s)
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Hon'ble Shrlgnstice R,G,véidyénatha,.vice chaiimén.
Hon'ble Shri,
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other Benches of the Tribunal?
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(R.G . VAIDY ANATHA)
abpe VICE CHATRMAN

Whether it needs to be circulated to ANV

To be refegred to the RGPOfter or not? VA
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GULESTAN BLDG,NO.6, 4TH FLR,PRESCOT RD, FORT,

MUMBAI .. 400 001,

ORIGINAL APPLICATION NO:384/99.

DATED THE 20th DAY OF APRIL, 1999,

CORAM: Hon'ble ghri Justige Re.Ge.Vaidyanatha, Vice Chairman.

shri Mahendra A Puthran,
resident of

1/12/24, Talwar Camp,
Colaba, Mumbai = 400 005,

retired from the Office of:

The Admiral superintendent,

Naval Dockyard,
Mumbai - 400 023,

on superannuation as
Master Craftsman in
Electric Mechanic.

ev e Applicant.

By advocate shri p,A.Prabhakaran,

v/Se

1. The Flag Officer,
Commanding~in-Chief,

Head Quarters, Western Naval
Command, shahid Bhagat Singh

2. The Ccommodore,
Naval Barracks,
INS Angre,

Mumbai -~ 400 023,

3. The Admiral superintendent,

(For Accommodation in
Charge, Talwar Camp),
Naval Dockyard,
Mumbal - 400 023,
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I Per shri R.G.Vaidyanatha,Vice Chairman X

Heard shri P.A.Prabhakaran, learned counsel for

applicant. The Impugned order has been passed by the statutory

Authority under the provisions of Public premises Act AR

T

(Eviction of Unauthorised 0ccupant§)(Apt) 1971);against the

order
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City Civil Court at Bombay.

bassed by BEstate Officer, a separate machinery is
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Therefore the applicant has to
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exhaust the statutory remedy by way of appeal before
appropriagte Courte.

For the above reasons, the 0A is not
maintainable in this Tribunal and the same may be
returned to applicant for presentation to the
appropriate Court. This order is without prejudice to
the applicant to approach the proper authorit;jgg
press for reliefs to which he is entitled to
according to lawe ..

In the result, the QA is disposed of

accoxrdingly. There will be no orders as to costs.

(R.G . VAIDYANATHA)
VICE CHAIRMAN

abp.



